THE NATIONAL ELECTRICITY PLAN
NOTIFICATION RULES, 2004

In exercise of the powers conferred by clause (a) of sub-section (2) of section 176,
the Electricity Act, 2003 (36 of 2003), the Central Government ‘h(’reb‘l/ Mmakes the
following rules, stipulating the time for inviting suggestions and objections by the Centyy
Electricity Authority on the draft National Electricity Plan, namely:—

1. Short title and commencement.—(1) These rules may be called th,
National Electricity Plan Notification Rules, 2004.

(2) They shall come into force on the date? of their publication in the Officiy]
Gazette.

2. Definitigns.—(l) In these rules, unless the context otherwise requires,—
(a) “Act” means the Electricity Act, 2003;

(b) words and expression used herein and not defined but defined in the
Act shall have the meanings respectively assigned to them in the Act.

3. Notification of National Electricity Plan.—(1) A National Electricity Plan
prepared under the provisions of sub-section (4) of section 3 of the Act shall be

published in the Official Gazette and in at least two daily vernacular language
newspapers.

(2) For inviting suggestions and objections of licensee, generating companies

and general public a period of ninety days, from the date of publication of such
Plan, shall be provided by the Authority.

1. Vide GSR. 254 (E), dated 6th April, 2004, published in the Gazette of India, Extra., Pt. IL
Sec. 3(i), dated 6th April, 2004.

2. Came into force on 6-4-2004.
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